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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Response Affidavit on behalf of Respondent no. 3

(State Wetland Authority)

Original Application No. 1335 of 2024

Hemant Singh Gonia

in

Versus

State of Uttarakhand & Ors.

oath as under: -

L,

Petitioner

Respondents

AFFIDAVIT of Dr. Sarada
Prasanna  Subudhi, aged
about 56 years, presently
posted  as  Member
Secretary, State Wetland
Authority, Dehradun and
Director, State
Environment Conservation
and  Climate  Change
(SECCCD).

Deponent

the above-named deponent does hereby solemnly affirm and state on
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1. That the deponent is presently posted as Member Secretary, State
Wetland Authority, Dehradun and Director, State Environment
Conservation and Climate Change (SECCCD) and is duly
authorized to sign and file the instant affidavit on behalf of
respondent no. 3 and as such is fully conversant with the facts of the

case.

Lol

That the above-mentioned matter was last listed for hearing on
25.02.2025, wherein the Hon’ble National Green Tribunal was

pleased to issue the following directions:

3. In view of the averments made in the original application and
observations made by the joint committee; we consider it
appropriate to have response of (1) State of Uttarakhand through
Principal Secretary, Environment Department, Government of
Uttarakhand (2) District Magistrate, Nainital, (3) State Wetland

Authority, Dehradun, Uttarakhand, (4) Divisional Commissioner,

SN\

g \; 1<maon Division, Nainital and (5) Uttarakhand Pollution Control
\Boyrd through Member Secretary, who are impleaded as
rg}ondem No. I to 5. The Registry is directed to prepare and

fach memo of parties to the application.

3. The Registry is directed to issue notices to respondents No. 1, 2,
3 and 4 requiring them to file their replies/responses within one

month.
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3. That in compliance with the aforementioned direction, it is humbly
submitted that the Additional Secretary, Government of
Uttarakhand vide letter dated 12.03.2025 directed the District
Magistrate, Nainital, Member Secretary, State Wetland Authority,
Uttarakhand, Commissioner, Kumaon Division, Nainital, Member
Secretary, Uttarakhand Pollution Control Board, Dehradun to
submit the required information pertaining to their respective
Departments in order to ensure the compliance of the directions of
this Hon’ble Tribunal. In this connection, a copy of the letter dated
12.03.2025 is being filed and marked as Annexure no. 1 to this
affidavit.

4. That thereafter, the Secretary, State Level Technical Committee of
State Wetland Authority, vide letter dated 01.04.2025 requested the
Chairman and Member Secretary of District Level Technical
Committee of State Wetland Authority (SWA) that the Naini Lake
is yet to be notified as wetland under the Wetlands (Conservation
and Management) Rules 2017 and therefore a detailed proposal to
be sent to the State Level Technical Committee for further necessary
action. In this letter, district level technical committee has also been
requested to send Zone of influence of Naini Lake and its wise use.
In this connection, a copy of the letter dated 01.04.2025 is being

7>}ﬂa‘xk\ed and filed as Annexure no. 2 to this affidavit.

N

5. That, the Secretary, State Level Technical Committee again
]

‘7~ requested vide letter dated 14.05.2025 to the Chairman and Member

Secretary of District Level Technical Committee of State Wetland

ooy
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Authority (SWA) to submit their proposal regarding Naini lake. In
this connection, a copy of the letter dated 14.05.2025 is being
marked and filed as Annexure no. 3 to this affidavit.

That, in response to those letters of the Secretary, State Level
Technical Committee dated 01.04.2025 and 14.05.2025, the
Secretary, DLTC in its letter bearing no. 6954/32-1 dated
14.05.2025 requested chairman, DLTC and DM, Nainital to
convene a meeting. In this connection, a copy of the letter dated
14.05.2025 is being marked and filed as Annexure no. 4 to this
affidavit.

. That, the Secretary, District Level Wetland Technical Committee

Nainital vide letter bearing no.440/12 dated 15.05.2025 informed
the Member Secretary, State Level Technical Committee that the
committee is of the opinion that, in view of the man-made structures
of Naini-lake, its multi-purpose nature and status of protected forest,
it is not appropriate to notify Naini Lake as a Wetland under
Wetland (Conservation and Management) Rules, 2017.
Furthermore, the Committee has enclosed the minutes of the

= meeting held under the chairmanship of the Chairman, District
Newl Technical Committee/ District Magistrate, Nainital, in

zibnnec(ion with the proposed notification of Naini Lake as a
etland. In this connection, a copy of the letter dated 15.05.2025
‘and enclosed Minutes of the meeting is being marked and filed as

Annexure no. 5 to this affidavit.

e
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8. That the deponent is a responsible Government servant having the
highest regard for the Hon’ble Tribunal and order passed by them.
The deponent has always made his sincerest efforts to carry out the
orders passed by this Hon’ble Tribunal in its letter and spirit and
shall continue to do so in the future.

Depdnent
Verification: -

Verified at Dehradun on the .5... day of June, 2025, that the
contents of the response affidavit are true and correct to the best of my
knowledge and belief based on the official record and nothing is false, and

no material has been concealed therein.
ified Y
1dentified

el

! i Déportent

-
T
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